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^PLICANT

—  ---rnTTMAT TKnAlPUR PPWfllH, JABALPTO
ntgWTPAL ADMTWTCTRATIVE R

Application Ho* 53/1999

jabalpur, this ths 6th day of August, 2003.

Hon«ble Mr. .^^fJ^g^^t^^ASiSSratlve Mesaber
Hon'blo Mr. Auand Kumar Bhatt, aobu-iw.®

sat. Aruna sareen wifa of
Retd. Ltd. Ool. R'C' sareen, aged
about 54 years, prlnclp o-ainanceKendriya ̂ idyalaya Mo. 1. or^na^e
Factory Khamaria, ^5^*
presentaly residing at 311. Napier
Town, Opposite Anand Cinema,
jabalpur (HP)

(By Advoct. - Shri *.B. shrivMt.Y.)
VERSOS

1. K.ndriya Vidyalaya
Headquarters at
Area, Shahid Deet Singh narg,
Neu Delhi through its
Commiasioner.

2. Officiating Asaiatant Coamiaaionar
rg^i^an;"^!^!'latata. eanind
Kendriya Uidyalaya No. 1,
3abalpur.

3  The Secretary,
Human Resources '
Shastri Bhauan, Neu Delhi.

V

*(ay gay6c«tii.-;shri U.K. Uariaa)

respondents

n R D E R (ORftLl
i

n-. w.u«hik. 3nmcial Wambej. - j
sat. Atuna Saraan has fHad this Original

Application diractly assailing an ordar datad 29/30.10.
(Annaxura P/ID) hy ahich tha applicant■a HBA and
Transport Allo-anoa has Paan atoppad on OctoPar 93

h=r salary and she uas directed to refundonuards from her salary

the amount of Rs. 37,664/-
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2, The brief facte of this case are that the applicant

uas initially appointed as Primary Teacher in Kendriya

Vidyalaya sangthan on 7,10.1965. She enjoyed her due

promotions and became Principal. She uas transferred on

her request to Oabalpur at Kendriya \/idyalaya No. 1

Ordnance Factory, Khamaria on 2.8,1995 and she was allotted

accommodation Qr, No, O/l (Type lU) vide allotment order
of

dated 24.0,95, while holding post^ Principal. It has also

been av/erred this accommodation uas meant for the

occupation of Principal, Subsequently she got shifted to
house

his husband^ which is house No, 31 It Napier Town, Opposite

Anand Cinema, Sabalpur. Her mother-in-law was very serious

at that time and also died in Military Hospital in the

year 1996, After some time said accommodation was j
f

allotted to Shri R,L, Ansinker, Subsequently she also j

vacated the said accommodation, immediately thereafter

it was taken over- by Garrison Engineer Khamaria for annual 1

maintenance. It has also averred that the accommodation was

badly damaged, and remained under repair. The damage was

quashed before the earth-quake.

3, It seems that there uas an audit objection to the

effect that the said accommodation was an earmarked quarter

for the Principal and same could neither have been kept vacant

nor allotted to some one else. Therefore the recovery was

proposed to be made against the applicant for an amount of

Rs, 37,664/-

4, The Original Application has been filed on number of

grounds mentioned in the Original Application, he letter

dated 14,12.2000 was subsequently passed in the matter

and the same is taken on record and made part of the records

^^of this case.
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5. The respondents heve contested the csse and countered
the rscts end ground In the Originel Application in general
since there has been substantially change in the natter,
us do not find any necessity for decide this case on nerrt.
A short rejoinder has also been filed to the reply to OA.

6. ye have heard the learned counsel for the patties
and have carefully perused the records of this case.

7. At the very out set, the learned counsel for the
respondents haue uery fairly submitted that a copy of an
order dated 14.12.2000. uhich prouideds for the relief to
the applicant. He has submitted that all the reliefs
prayed in this OA hsue already granted tc him. Para 2 i 3
are relevant and contents thereof are extracted as under !- ^

Tho Biflttar has been examined and it has been2. The matter nas princidal uho does not
decided that _i.grt accommodation and desired
uant to occupy the «rmarked ?cco«moo^^^
to stay in his/her oun ih ha allotted to officers!
earmarked accommodation , .. jank i.e. to the]
in identical status or "^"^^^f^cer so allottsddice-Principsl OE equivalent. The offic
the earmarked joins and uants to hsvet
same whenever a neu Pftncip 1 J arrangementj
the earmarked aocommocation. In tnac c s -j
for an el'ernatlve accommodation u ^ gidyalav^^Sangathan s or 3Sc,Ti.^ "e earmarked
responsibility. Until sucn principal,
accommodation house will not be
thus residing in his/her own no
alloued to ̂ rau House Rent Allouance.
•, It has also been decide that cases ̂ herein

1. fit* o\jn housss 3no oiuPrincipals accommodation and continued
not occupy the he considered as
to draw HRA soLui case has been
closed. The commissioner as akind '3" i
touards relaxation in rui , stipulation
recovery of HRA so dreun this
that from 01>r01-20ul and uniformly,
regard uill be enforced strictly and un ,
Hoiever thi recoveries already made ulll m
be refund.

8. The learned counsel for the respondents has submitted
that the controversy involved in the present stands resolved
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uith the aforesaid direction/decision. He has also

submitted after the issuance of this order, complete retiral

dues of the applicant have already been released and as

per his information and therefore the very Original |
I

Application has become infructuous. |
.  ̂ I,

I
g. On the contrary the learned counsel for the J

t

applicant fully subscribes to the above developement and |
I

the lau position except that he does not agree as regards j

to the release of all the retiral dues of the applicant*. j

He has submitted that as parfhiisanfotihation the payment

of DCRG has not been released so far and the impugned order

has still not been uithdraun.

10. Ue have considered the aforesaid submission made

on behalf of the parties. The learned counsel for the

respondents has submitted that there may be some

communication gap and appropriate order may be passed in this

OA. Ue dispose of the OA as under

In view of the order which isWbsequently

passed on 14.12.2000, the Original Application has
become infructuous and Annexure P/10 stands quashed.
It is also directed that in case any dues regarding
XRG etc. which is still not released, the
respondents shall release the sams within the
period of 2 months from receipt of copy of this
order. The OA stands disposed of. No costs.

"CT"
(Anand Kumar Bhatt)
Administrative Member Judicial Member




